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r The ~ o a  Mundkars (Protection from (Eviction) 
(Amendment) Bill, 1993 a ; " + 

further to amend the Goa, Damn  and Diu Mundkars 
(Protection from Eviction) Act, 1975. 

Be i t  enacted by the Legislative A Goa 
in the Forty-fourth Year of the Re ndia 
as follows : - 

1. Short title and commencement. -' (1) This 
Act may be called the &a Mundkars ( rotection P from Eviction) (Amendment) Act, B93., ., ,; 

i - 
(2) It shall come jnto force at once. *.. 

2. Amendment of Section 2. - In section 2 of the 
Goa, Daman ,and Diu Mundkars (Protection from 
Eviction) Act, 1975 (Act No. 1 of 1976)' (herein- 
after referred to as  the "principal Act") - 

After clause (p), the following clau 
inserted, namely: - 

" (pp) 'Mundkar plot' means and i cludes the 
area occupied by the dwelling house a, d the area 
appurtenant thereto, and shall also include an 
area equivalent to the area of the structures 

be shifted within the mundkar plot 

B 
belonging to  the mundkar if the same are to 

removed frnm the area outside t 
. plot". 

3. Insertion of new section 29 A. - 
29 of the principal Act, the following 
be inserted namely: - 

"29 A. - (1) 
mundkar, either 



extend his dwelling 

$$iy I, 
. mundkar shall not be required to obtain 

of the dwell- 

tioag. 

(3) If the mundkar has, any structure/struc- 
tures outside the mundkar plot, the bhatkar, 
ma'%; a t  his own cost, require the structure/ 
/structures to be removed and/or shifted 
within the mundkar plot. The bhatkar shall be 
bound ,to pay the entire cost of the old strue- 
ture as assessed by the Mamlatdar, to the 
mundkar. 'The cost shall be deposited by the 
bha&ar with the Mamlatdar, who shall pay i t  
t~ $he mundkar against receipt and the mund- 
kajrT" shall remove the structure/structures 
within a period of six months from the date 
of such deposit failing which the bhatkar may 
remove the structure and/or structures : 

piovided that in the event of such shifting 
or removal the area of the mundkar plot shall 
be increased by an area equivalent to the area 
occupied by the structure or structures being 
shifted/removed.", 

- .  

I 
I 



- ' Statement of Obiects and Reaions ' 

The amendment is essential in order to more 
effectively implement the purposes. of tlie original 
Act. This is sought to be done- by ranting a 
mundkar the right to reconstruct his dwe ?! ling housv 
or extend i t  or construct toilet facilities without 
the consent of the bhatkar and without ha3ing 
purchase the inundkar plot. 

- 
It is further essential to consolidate the holdings- 

af a mundlrar within one contiguous plot. This 
would avoid unnecessary friction between b h a t k a ~  
and mundkar over easements which may b e  butsldd 
the mundkar plot. The amendment wil .introduce 
the required balance in the Act granting either the 
bhatkar or the mundkar the rights to obt in demar- 
cation of the mundkar plot without resort to lengthy 
civil litigation. I 

It is, therefore, proposed to insert. t h i  aforesaid 
new clauses to safeguard the rights of th t  mundkar. 

I '  
This Bill seeks to  achieve the above object. 

Financial Memorandum 1 
No financial implications are involved 'n the Bill. b 

.' 
Panaji, RADHARAO F. ACIAS 
9th July, 1993. M. L. A. P 
Assembly Hall, 
Panaji, 
20th July, 1993. 
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i t  (Ac t  No .  I of 1975 ) 

$?" = 

~estio?tkG-- (p) "mundkar" means a person who, with 
the oonse$@&of the bhatkar or the person acting or purporting 
to act o@Wbehalf of the bhatkar lawfully resides with a 
fixed ha.l$T@tion in a dwelling house with or without obli- 
gation t&%ender any services to the bhatkar and incluaes 

* f his family but does not include - a memb&<@ 
. 4 .  

(i).!'g person paying rent to the bhatkar for the 
occup!!).on -kG, , of the house: 

(i@$$, domestic servant or a .  chowkidar who is paid 
wag&I;a.nd who resides in an  out-house, house-compound 
or $$r portion of his employer's residence; 

( i i 6$a  person employed in a mill, factory, mine, 
worWop  or a commercial establishment and is residing 
in th4, premises belonging tor the owner or person in . 
cha&d of such mill, factory, mine, workshop or com- 
rnerc~gl establishm,ent, in connection with his employ- 
men$an such mill, factory, mine, workshop or com- 
mer&1 ,establishment; and 

or in an  oat-house 
house, as  a care-taker 

house or for perposes of maintaining it in 

abta in iv  a decree for the eviction of such person 

In respect of every 
register of mundkars 

prescribed manner. , 

egister' shall contain the following particular$, 

Barticulars and description of the 6w6Lli1lg 



(f)  the rights rkferi-e&to urider section @, a 4 ' ' I  (g) Buch other particulars as mriay be presc 
\ \ 

(3) The register shall be prepared and In 
t1ie5Mamlatdar after such inquiry a s  may be prescribed. 

<.-+c 

(4) The Mamlatdar shall, before the preparatiohpof the 
register, publish a notice, in every revenue village inviting 
applications from the mundkars for registration and to be 
presented befolre such date as may be specified>in the notice 
or such further time a s  may be allowed by him: 

Provided that if, any time after the publication, of the 
notice, i t  is found that a mundkar has failed to apply 
for registering his name the talathi wiihin whose jurisdiction 
the dwelling house is situated, may, after making such 
inquiry as  he considers necessary, propose to the Mamlatdar 
to enter the name of such mundkar in the concerned register 
{of mundkars and the Maqlatdar shall dispose of !he same 
as provided-under sub-section (5j. $ 

" 
%<"..-. 

(m5) On receipt of the application within the time specified 
in the notice or within such further time as may bewallowed 
by him, the Mamlatdar shall, give notice to t 5:bhatkar 
and any other person interested in the land in f which the 
dwelling house . is situated, calling upon thein. to file 
objections, if any, and requiring them to appear a t  a time 
and date specified in the notice f o ~  inquiry into the appli- 
cation. 1 y y: . 

(6) On the dates specified in the notice o 
date to which the enquiry may be adjourned, 
shall hear such of the persons who appear 
inquiry as may be prescribed register the mund 
the application. 

(7) The order of the M e l a t d a r  under sub- ection (6) 
shall be served on the interested persons and s i all also be 
published in the notice boards of t h e  village, 0 
village in which the dwelling house is situated 
the local newspapers. 

(8) Any person aggrieved 
mundkar or by the refusal to 
to be a mundkar may, within 
registration or refusal, as the 
to the Collector. 

(9) On receipt of an appeal under sub-secti n"'(8) the 
Collector may call for the records of any proce ding under 
sub-section (6) and may make such inquiry or cause such 
inquiry to be made and may pass suchs orders thereon as 
he deems fit: i 4-. 

Provided that no order prejudicial to any 
passed without giving him a reasonable 
being heard. I 

AdSembIy' XEl1;"~- - -- ' - - ASHOK B. U 
Panaji, Secretary to the Le 
20th July, 1993. 


